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Dated: Allahabad, the 9th day of 4April, 2001. 

R &hie Mr. Justice A.R. ,K.Trivedi, VC 

e Mr. 

OR INit, APPLICTION No.  459 oF 1993 

1. i,ala R 	s/o Sri Yac Ram 

2. Surend a s/o Sri. Keval Singh 

OPEN COUR 

oth resident o-1:' village ,ciampur, 

,O. Hathras Jn. District ,-'digarb) 

(By Advoc•t 	Sri 'nand Kuraar ) 

CPI ic ants 

Ve rs 

1. Union • f India througl General Manager, 

Rly. Baroda House, New Del hi. 

2. Divisi nal Railway ;.anager, 

N. fay., Allahabad. 

3. if)ivisi nal Engineer (Track), 

N. fay. D. R.M. Of fiC 	et1.1 andbad. 

4. P.., . I. ( Spe cial ) P. 	R S. , 

N. fay. rtIlahabad. 

ndents 

✓ --, (By Advoc to Sri N.K. Shukla 	-T-4 .tc% 14--4 

r‘t6(  

‘Vtkr7s(f)"'  
Non' bl e Mr. Ju st ice R. R. K. Trivecii, VC) 

0 	E R 	(ORAL) .•••• 

y this 	 applicants have pra ed to 

quash the oral temin t:_on order with a direct on 

C.'ontd. 



2. 

to respondents to reinst to them in service with 

Along with O. , applicants 

certificates, showing that the applicant no. 1 

orked froze 14. 2.81 to 14.3.8 3 for a total 

ys of 250, whe eas the applicant no.2 worked 

81 to 14.3.83, i. e. for 292 days. This 

pest is admit ed in Paragraphs 5 & 6 of the 

licants had already worked 

hough in broken spells, they 

tempo gary status. The contention of 

could not be entitled for 

status does n 	appear to be correct It has 

alleged that he applicants had never reported 

themselves f r service, hence they could 

aged. How eve 
	for this no material exists 

ord to record the finding. The applicants 

ing to this T ibunal made an application 

Resia ndent no.2, requesting Lira 

ge and to con icier all the previous workings. 

ication has 
	t been disposed of so far. 

back 

have  file 

Lai. a Rem 

working d 

from 14.4. 

f actual a 

written reply. 4'is the a 

for more than 120 days, 

wages and seniority 

were entitled for 

the respondents that ti 

temporary 

al so be en 

or offere 

not be en 

on the re 

before c• 

before th 

to rE.,--eng 

Their app 

2. 	onsidering t 

case, we ispose of thi 

Responden No.2 to con 

of the a pl icants by 

of three onths from 

filed. I n order to alio 

the appl cants to file 

along wi 	the copy of 

facts and circumstances of the 

0. A. with a direction to the 

der and decide the application 

easoned order within a period 

date a copy of this order is 

d delay, it shall be open to 

fresh copy of the application 

-le order. No order as to costs. 
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